CENTRAL ADMINISTRATIVE TRIgUNAL, JABALFUR BENCH,
CIRCUIT COURT SITTING AT BILASPUR
ariginal application No. 648 of 2005
Biiaspur, this the 28th day of Juity, 2005
Hon'Bie Wr., M.P. Singa, vice Chairman
Hon'ble Mr. M3dan Mohan, Judicisl Member
Jeevanlal

W/0 lAte Snri Manrakhan
Aged about 40 Yedrs,

Un Bmployed
Residing at ; village Bitgaon
Post ;3 Mana, District 3 Reipur(CG) MPPLICANT

(W Agdvocate = Sm’-‘i Bopo Rao)
VERSUS

1. Union of India,
Tnrough s The General Manager,
southn Bast Centraj Raiiway, .
Biiaspur Zone, G.M. trice,
PO 3 Bilaspur - 495001 (CG).

2. The Sr. Divisional Personmel Ofricer,
»outn East Gentral Railway,
Bilaspur Division, DPO a:z::b..e.
Bilaspur 495001 (LG).

3. The Divisional Railway Menager,
Soutn Bast wentral Raiiway,
pijaspur Division, DPO Oftice,
Bilaspur 485001 (CG).

4. The Sr. Divisional Personnel Officer,
Soutn East Central Railway,
Raipur;492001 (ww). | RES PQNDENTS

OR DE R (Gral)

By f£iling this (rigina]l Application tne appiicant

hBs sougnt thne following mdin relief ;-
" 8.4 esses.t0o direct the Respondents, either to
consider the Applicant‘'s pending case for nis
appointment in Railways on compassionate grounds at
the edriiest or, toc dispowe tne Applicant'’s pending
Representaticn dated 9.4 .2004 (Annexure A-10) by way
of & detailed, spedaking and reasoned Grder at the
edarliest.

2, The brief facts of tne case are tmit tne appiicant

is tne sou ot tne deceased Government servant, wno was working

in . the respondents-Railway. The father of: the gpplicant died

gl 12 .4 .1979 and at thactime the applicant was minor, The

Wmam md attained tne majority in tne year 1994.



Thereafter mother of the applicant has submitted an application dated
30.1.1991 for appoimntment on compassioﬁat‘; ground and
subsequently, the applicant had also submitted an application dated
© 18.2.1991 for compassionate appointment. The respondents vide their
- letter dated 9.9.1991 (Annexure-A-4)called the applicant for attending
the interview for compassionate appointment. According to the
applicant, he had visited the office of the respondents and had also
given necessary information required by them. However, when no
conimunication has been received from the respondents, the mother of
the applicant submitted another representation on 3.9.1994 for
compassionate appointment in favour of her son. Thereafter the
apphicant and All India SC&ST Railway Employees Association,
'Raipur have mqved application for compassionate appointment on
9.3.2004 (Annexure-Al0 and A-11). Till now no action has been
taken with regard to his appointment on compassionate ground.
Hence, this OA.

3.  Heard the leamned counsel for the applicant.

4.  We find that the scheme of Compassionate appointment, issued
by the Government of India, was introduced with an object to grant
appointment on compassionate grounds to a dependent - family
member of a Government servant dying in harness, thereby leaving
his family in penury and without any means of livelihood, to relieve
the family of the Govemment servant concerned from financial
destitution and to help it get over the emergency. In this case,we find
that the father of the applicant died in the year 1979 and thie family
members are managing themselves for the last 3¢ years. At the time of
death of his father, the applicant was a minor. He had attained the
majority 1 the year 1991 ie. 14 years back. We find that the
conditions laid down in the scheme for compassionate appointment j

are not fulfilled in this case, as there is no. immediate financial

assistance is required to the family of the cl;ecéased Government by

Wf employment or otherwise. Therefore, the case of the applicant




3

cannot be considered for grant of compassionate appointment at this
belated stage. We also find that the Hon’ble Supreme Court in the
case of Jagdish Prasad Vs, State of Bihar (1996) 1 SCC 301 has

held as under :

5.

“The very object of appointment of a dependent of the deceased
employees who die in harness is to relieve unexpected
immediate hardship and distress caused to the family by sudden
demise of the earning member of the family. Since the death
occurred way back in 1971, in which year the appellant was
four years old, it cannot be said that he is entitled to be
appointed after he attained majority long thereafier. In other
words, if that contention is accepted, it amounts to another
mode of recruitment of the dependant of a deceased
government servant which cannot be encouraged, dehors the
recruitment rules.”

For the reasons stated above,and in view of the decision of the

Hon’ble Supreme Court in the case of Jagdish Prasad (supra) we do

not find any merit in this OA and the same is, therefore, liable to be

rejected.

G-

In the result, the OA is rejected at the admission stage itself.

Q- S

(Madan Mohan) : (M.P. Singh)
Judicial Member Vice Chairman
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